
'S  
CENTRAL ADMINISTRATIVE TRI8L'NFL 

BANGIT BENCH 

CSntet Petition No.28 of 1993 in 

Second Floor, 
Commerc ial Complex, 
Indiranagr, 
Bangalore-550038. 

Dated: 15 OCT 1993 
APPLICATIW\J NO(S) 	

6 of 1993. 

APPLICPNTS.: K.Gangedhar 	V/S•REiDT5rj9$rj,,j$en Chief 
Post Master General, 

TO. 	 Karnetaka and Others. 

Sri.H.Kanthe Reja, 
Advocate,No.4, 
Second Floor, 
Kurubarasangha Building, 
First Main,Gandhinagar, 
Bengalore-9. 

SrI.&,taxama,B.Srinivesan, 
Chief P08t Master General, 

Karnatake Circle,Bangalore-1. 

3. 	5ri.G.Shenthappe, 
ddl.Centrel Govt.Stng.Couhael, 
High Court Building,BEngalore. 

ubjct:- Foruerdinoofcnies of the Order passed by 
the Central Administrative TrjbunaLEanoalore 

Please find enclosed herewith a copy of the 

ORDER/STAY/If\'TERIII ORDER, passed by this Tribunal in the 
ebove said application(s) on O&-101993. 

iVDEPUTY REGISTRAR 
(J1 	UDICIL BRANCHES. 
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CENTRAL ADMINISTRATIVE TRIBUNAL: BANGALORE 

DATED THIS LiD 6TH DAY OF OCTOBER,1993. 

PRESENT: 

Hon'ble iir.Justice P.K.Shyainsundar, 	.. Vice-Chairman. 

And 

I-ion'ble 14r.V.Ramakrisnnan, 	 .. Member(A). 

CONTEiPT APPLICATION NUMBLR 28 OF 1993 

K. Gan6adhar 
S/o Korekondappa, 
Major, Ex-Branch Post iiaster, 
Sanganakallu, 
Bellary Taluk and District. 	 .. Petitioner. 

(by Sri ii.Kantha Raja, Advocate) 

V. 

B.Srinivasan, 
Chief Post Master General, 
Karnataka Circle, 
Ban6alore-560 001. 

Sri S.Jayararnan, 
Post iiater General, 
North Karnataka Region, Dharwad. 

3. Sri Rain Molian, N.V., 
Superintendent of Post Offices, 
Bellary District, Bellary. 

.. Respondents. 
(Dy Sri M.S.Padinarajaiah, & G.Shantappa,Standing Counsel) 

This petition havin come up for admission to-day after 
notice, i-ion'ble Vice-Chairman made the following:- 

ORDER 

There is no 	room for taking action for Contempt. 

Learned Standing Counsel has produced before us an order dealing 

with the representation made by the petitioner seeking subsis-

ence allowance. The representation came to be made pursuant 

i; Lto the direction issued by us on an earlier occasion while dis- 

\\* 	 posin off U A ro 6i93 on 22-2-1993 Herein the petitioner asks 

us to take action for Contempt in not complyin with the direc-

tion of this Tribunal. Records now shown to us indicate that 

the direction has been carried throuh, but ti'e department had 



not biven any relief to the petitioner because it is stated1  

there is no provision under the Rules to grant substance allow-

ance. Under the circumstances if the applicant still feels 

agrieveu he will have to chllenge that order and not seek 

relief under the Contempt of dourts Act. A copy of the order 

passed by the department declining subsistence allowance is 

clirectea to be furnished to t1e learneu counsel for the peti- 

tioner in Court. If toe petitioper is agrieved by that orue 
I 

'he may take further steps to assail the sae an an dpproprldte 
LU 

0 	 fi anner. 

- 
With the above observatiob, this petition stands disposea 

±tT off as III __ 

VICE-CtiAlhiiAN. 
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